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 ॥  is  a  matter  of  surprise  that  the  Government  of  India
 has  so  far  not  issued  even  an  office  memorandum  for  the
 implementation  of  the  Constitution  (Seventy-seventh)
 Amendment  for  the  reasons  known  to  them.  It  is  very  clear
 from  the  language  of  the  Constitution  Amendment  in  Article
 16  (4)  (A)  that  the  Government  may  provide  reservation
 in  promotions  to  all  the  categories,  but  restrictions  have
 been  imposed  on  providing  reservation  in  promotions  up
 to  certain  levels.

 |  request,  through  you,  the  Government  to  come  out
 with  a  statement  in  this  regard.

 (Translation]

 JUSTICE  GUMAN  MAL  LODHA  (PALI):  Madam,
 Chairperson,  with  your  permission.  |  want  to  raise  a  matter
 of  national  importance.  A  scam  of  Rs.  200  crores  has  taken
 place  in  Rajasthan  Bank  in  which  members  of  the  Bengal
 family  who  are  the  proprietors  of  the  branch  situated  at
 Chowrangee  have  diverted  the  amount  through  fake  ac-
 counts  and  by  opening  up  fraudulent  companies.  This  is
 the  Scam  like  scam  in  Indian  Bank  that  had  taken  place
 in  Chennai.  |  want  that  the  hon.  Finance  Minister  should
 look  into  this  matter  and  hand  over  this  case  to  the  C.B1I.
 so  that  the  poor  investors  who  have  invested  their  life  time
 savings  are  saved  from  being  ruined.  |  request  that  the
 Finance  Minister  should  take  action  through  the  C.B.1.  and
 take  over  the  Bank  of  Rajasthan.  The  Reserve  Bank  of
 India  has  not  taken  any  action  till  today.  Investors  money
 squandered  due  to  undutiful  approach  of  R.B.!.  So,  my
 submission  is  that  it  should  be  investigated  by  the  C.B1I.
 and  guilty  be  punished  and  the  R.B.I.  should  take  it  over.

 SHRI  SATYA  PAL  JAIN  (CHANDIGRAH):  Madam

 Chairperson,  The  Punjab  Act  is  applicable  to  the  persons
 working  in  private  institutions  in  the  Union  territory  of
 Chandigrarh.  The  Act  of  1969  was  applicable  so  far

 according  to  which  employees  of  the  private  Schools  were
 not  getting  pensions.  That  Act  has  been  repealed  by  Punjab
 Government.  But  that  Very  repealed  Act  is  still  being
 applied  in  the  Union  territory  of  Chandigarh  Whereas

 employees  of  the  private  institutions  of  Punjab  are  getting
 pension  today  according  to  the  new  Act  enacted  by  it  in
 1979.

 |  would  like  to  demand,  through  you  that  since  the
 old  Act  has  been  repealed  and  the  new  Act  has  come
 into  force  in  Punjab.  There  is  no  reason  to  continue  it  in

 Chandigarh.  The  new  Act  should  be  enforced  in  Chandigarh
 be  ॥  the  Delhi  Education  code  or  the  new  Act  of  Punjab
 and  employees  of  all  such  private  schools  be  given
 pensions.  This  matter  has  already  been  taken  up  with  the

 Government,  the  Chandigarh  administration  too  has  written
 in  this  regard  to  the  Government.  i  demand  that  the
 Government  should  convene  a  meeting  and  take  decision
 in  this  regard  expeditiously  so  that  they  are  provided
 pensions.

 [English]

 SHRI  N.K.  PREMCHANDRAN  (QUILON):  |  would  like

 to  draw  the  attention  of  the  Government  of  India  to  a  matter
 which  is  of  great  concern  to  the  State  of  Kerala.  Kerala
 is  the  only  State  where  the  statutory  rationing  system  is
 going  on.  Recently,  by  an  order  of  the  Government  of  India,
 the  allocation  for  ration  has  been  cut  from  24  lakh  tonnes
 to  17  lakh  tonnes  due  to  introduction  of  new  public
 distribution  sysiem.  ।  may  be  noted  that  during  the
 Conference  of  the  Food  Ministers  which  was  held  two
 months  back,  it  was  assured  that  food  deficient  State  like
 Kerala  would  be  protected  and  special  consideration  would
 be  shown  when  this  APL  and  BPL  is  introduced  in  the
 House.  But  to  our  surprise,  it  has  come  to  the  notice  that
 there  has  been  a  drastic  cut  in  the  allocation  of  rations.
 |  urge  upon  the  Ministry  to  keep  the  promise  and  enhance
 the  rationing  allocation  of  wheat  and  rice.

 [Translation]

 SHRI  NIHAL  CHAND  CHAUHAN  (SRI  GANGANAGAR):
 India  is  an  agricultural  nation.  80  percent  of  Indians  live
 in  the  villages.  Rajasthan  too  is  predominantly  an  agricul-
 tural  state.  The  Government  has  fixed  the  rate  of  wheat
 at  Rs.  450  per  quintal.  The  farmers  spend  approximately
 Rs.  5000  from  sowing  to  reaping  of  the  crop.  Rs.  450  does
 not  even  cover  the  cost  of  insecticides.  The  farmers  are
 dissatisfied  with  this  rate.

 |  would  like  to  request  to  the  Government  that  the  rate
 of  wheat  should  be  fixed  at  Rs.  700  per  quintal  or  it  should
 be  fixed  at  15  percent  higher  than  the  cost  of  the  crop.
 So  that  they  become  prosperous.  Thank  You.  ...(interrup-
 tions)

 SHRI  RAM  NAGINA  MISHRA  (PUDRAUNA):  Madam
 Chairperson,  |  am  on  the  point  of  order.  |  am  being  ignored.
 Yesterday,  |  had  my  turn.  ...(interruptions)

 MR.  CHAIRMAN:  Please  take  your  seat.  |  will  call  you.

 SHR!  RAM  NAGINA  MISHRA:  Even  today  it  is  my  turn

 why  |  am  being  ignorded.  Why  |  am  sitting  here?
 ...(Interruptions)

 MR.  CHAIRMAN:  Everyone  cannot  be  given  permis-
 sion  to  speak  at  a  time.

 SHRI  RAM  NAGINA  MISHRA:  Therefore,  |  walk  out
 from  the  House  in  protest  against  the  way  you  are
 conducting  the  House.  You  have  not  given  attention  to  the

 problems  of  farmers,  though  |  am  supposed  to  be  the

 eighth  speaker....(interruptions)

 MR.  CHAIRMAN:  |  would  call  you,  please  take  your
 seat.  How  can  |  call  everyone  at  a  time?

 (Interruptions)

 MR.  CHAIRMAN:  Please  take  your  seat,  |  am  con-

 ducting  the  House,  please  sit  down  peacetully.

 SHRI  RAM  KRIPAL  YADAV  (PATNA):  You  are  getting
 angry,  what  have  |  done?  Why  should  |  sit?  what  are  you
 talking?


